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To Declare Siwan Village as Municipal Committee

SHRI ISHWAR SINGH, M.L.A.: Will the Urban Local Bodies

Minister be pleased to state:-

a) Whether there is any proposal under consideration of
the Government to declare village Siwan as Municipal
Committee; and

b) If so, the time by which it is likely to be declared

togetherwith the details thereof?

ANIL VI], URBAN LOCAL BODIES MINISTER

Yes, Sir.

Preliminary notification to declare Siwan village as Municipal
Committee has already been issued vide No0.52/3/2021-5C1,
dated 23.02.2021 for inviting objections or suggestions, if
any, through the Deputy Commissioner, Kaithal within a
period of six weeks from the date of publication of this
notification in the official Gazette as per the provisions of
Section 3 of the Haryana Municipal Act, 1973. After expiry of
prescribed period and receipt of report from Deputy
Commissioner, Kaithal regarding objections or suggestions,
further necessary action for issuing the final notification in

this regard is to be taken by the Government.
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